CENTRAL HDMiNISTRATIUE TR IBUNAL
BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-38,

Dated: 1OFE87994 |

KPPLICATION NO(s) 195 of 1994,
RPPLICANTS: L.R.Jaichandran RESPDNOENTS:Secretary,M/o,Textiles,
New Delhi and Others.
’ TO0.
1. Sri.R.S.Hegde,Advocate,
No.231,Upstairs,

Laxmi Nivas, S.C.Road,
Anand Rao circle,
Bangalore~560 009.

2. ~ The Deputy Director,
Regional Design and Technical
Cevelopment Centre,Technical Wing,
Office of Development Commissioner,
(Handicrafts),No.32,Victoria Road,
Bangalore-560 047.

3. Sri.M.S.Padmarajaiah,
Central Govt.Stng.Counsel,
High Court Bldg,Bangalore-l.

3UBJECT:- Forwardina of copies of the Orceis passed by
the Central Administretive Tribunal,Bangalore.
: -XX X

Please find enclosed herewith @ copy of the
ORDER/STAY ORDER/INTER IM URDER/, Passed by this Tribunal
in the above mentioned application(s) on 04=02-1994,
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CEWTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH

ORIGINAL APPLICATION NUMBER 195 OF 1994

\

FRIDAY THIS THE 4TH DAY OF FEBRUARY,1994,

, Mr.Justice P.K.Snyamsundar, ..+ Vice-Chairman.

Mr.T.V.Ramanan, ‘ ««. Member{A)

L.R.Jaichandran,

Aged 40 years,

S/o late L.R.Krishnan, 'Krishna Krupa',

No.121, Ananda iagar, :

fiarathahalli Cross Post,

Bangalore-560 037. .. Applicant.

(By Advocate Shri R.S.iegde)
V.
1. Tne Union of India,
represented by tne Secretary,

Ministry of Textiles, Government
of India, New Delhi-110 001.

2. The Development Commissioner
(Handicrafts), Hinistry of Textiles,
Government of India, West Block No.7,
R.K.Puram, New Delhi-110 066.

3. Tne birector, (SR),
Office of Developiment Commissioner
(Handicrafts), Shastri Bhavan,
III Floor, No.26, Haddows Road,
lladras - 600 006.

4. The Deputy birector,
Regional Design & Technical
Development Centre, Technical Wing,
Office of Developemtn Commissioner
(Handicrafts), No.32, Victoria Road,
Bangalore-560 047. .. Kespondents.

(By Standing Counsel Snri vi.S.Padmara jaiah)
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